
FIR No.  17550/2021. 

PS  Narela. 

U/s 379 IPC. 

State VS Durgesh S/o Kishan Parshad and Himanshu S/o Pappu. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  Undersigned is also working as Duty MM today. 

 

Present: Ld. APP for State. 

 

   An application is filed by IO for interrogation and formal arrest (if required) of above-

mentioned accused persons, who are stated to be in Judicial custody in other case FIR No. 304/2021 

PS Begampur u/s 392/411 IPC. I have considered the submissions of IO. I am of the considered view 

that if the accused persons are not allowed to be interrogated, the same shall cause adverse affect on 

the investigation. Therefore, superintendent concerned Jail is directed to allow the IO to interrogate 

the accused persons and if necessary, to formally arrest them. In case of formal arrest of the accused 

persons in the above mentioned FIR, Superintendent Jail is directed to produce the accused persons 

before the concerned court/ Jail Duty MM within 24 hours, as per law. Copy of the order be also sent 

to concerned Jail Superintendent. Proceedings be sent to concerned court. 

   Copy of the order be given dasti to IO.  

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                15.07.2021 



FIR No.   446/2017. 
PS Bh. Dairy. 

U/s 307 IPC and 25/27/29 Arms Act. 

State VS Satish. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  Undersigned is also working as Duty MM today. 

 

Present: Ld. APP for State. 

 

   It is reported by the Naib Court that the earlier IO in the case has been suspended and 

that the FSL result is still awaited.   

  FSL result is awaited since the year 2018.  Let a request letter be issued to Director, FSL 

concerned to expedite the process and file the result at the earliest.    

  SHO is also directed to depute another IO in the matter. 

  Relist on 09.09.2021. 

  Dasti to all quarters concerned. 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                15.07.2021 



FIR No.  536/2020. 

PS  Narela. 

U/s 302/34 IPC and 25/27 Arms Act. 

State VS Nazim @ Khalid & Ors. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  Undersigned is also working as Duty MM today. 

  File is taken up today as an application for supply of chargesheet is moved on 

behalf of the accused Nazim. 

 

Present: Ld. APP for State. 

  All accused are stated to be in JC but not produced due to restricted movement on 

account of COVID 19. 

  Ld. counsel for accused Nazim. 

 

  The present matter is otherwise listed for 16.08.2021 vide Order No. 18626-18680/Judl. 

/North/RC/2021 dated 02.06.2021 of Ld. Principal District & Sessions Judge (North). 

  Perused. 

  Charge-sheet & other relevant documents perused. 

  I take cognizance of the offence U/s 190 (1) (b) Cr.P.C. 

  Copy of the chargesheet be supplied to the counsel of the applicant and also to other accused 

persons/ their counsels, as and when they appear against acknowledgement.   

  Application stands disposed off with abovesaid directions. 

  Put up for date already fixed i.e. 16.08.2021. 

 

   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                15.07.2021 



Crml. No. 98/2021. 

E FIR No.  2670/2021. 

PS  Bh. Dairy. 

U/s 379 IPC. 

State VS Vijay S/o Sahdev. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  Undersigned is also working as Duty MM today. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

Present: Ld. APP for State. 

 

  As per report of IO, accused has not been arrested in the case so far. 

  Let a report be called from Jail Suptt. concerned as to whether accused Vijay S/o Sahdev is 

running in JC in the present case or not for 16.07.2021. 

    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                15.07.2021 



 

Crml. No.   99/2021. 

FIR No.  26465/2020. 

PS  Bh. Dairy. 

U/s 379 IPC. 

State VS Ajay. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  Undersigned is also working as Duty MM today. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

Present: Ld. APP for State. 

  Ld. Counsel for applicant/ accused. 

   Reply received from IO. 

  Ld. counsel for accused has argued that accused has been falsely implicated in the present 

case and that accused has been running in JC since 02.07.2021. 

  On the other hand, Ld. APP for State has opposed the bail application. 

  Heard.  Perused. 

   Recovery has already been effected in the matter.  No previous antecedents of the 

accused have been shown.  No purpose would be served by keeping the accused in custody any more. 

Keeping in view the above, bail is granted to the accused Ajay upon furnishing of personal bond in 

the sum of Rs.15,000/- with one surety of like amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

  3. That in case of change of residential address, accused shall intimate the court about the 

same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

   Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                15.07.2021 



 

Crml. No.   97/2021. 

FIR No. 2670/2021. 

PS  Bh. Dairy. 

U/s 379 IPC. 

State VS Ajay. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  Undersigned is also working as Duty MM today. 

   

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

Present: Ld. APP for State. 

 

  As per report of IO, accused has not been arrested in the case so far. 

  Let a report be called from Jail Suptt. concerned as to whether accused Vijay S/o Sahdev is 

running in JC in the present case or not for 16.07.2021. 

   

    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                15.07.2021 



Crml. No.   96/2021. 

FIR No.  26465/2020. 

PS  Bh. Dairy. 

U/s 379 IPC. 

State VS Vijay. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  Undersigned is also working as Duty MM today. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

Present: Ld. APP for State. 

  Ld. Counsel for applicant/ accused. 

   Reply received from IO. 

  Ld. counsel for accused has argued that accused has been falsely implicated in the present 

case and that accused has been running in JC since 02.07.2021. 

  On the other hand, Ld. APP for State has opposed the bail application. 

  Heard.  Perused. 

   Recovery has already been effected in the matter.  No previous antecedents of the 

accused have been shown.  No purpose would be served by keeping the accused in custody any more. 

Keeping in view the above, bail is granted to the accused Vijay upon furnishing of personal bond 

in the sum of Rs.15,000/- with one surety of like amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

  3. That in case of change of residential address, accused shall intimate the court about the 

same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

   Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                15.07.2021 



E FIR No.  003983/2021. 

PS  Bh. Dairy. 

U/s 379/482/411 IPC. 

State VS Shyam @ Parvesh @ Monu S/o Udayveer. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

   This is an application seeking release of accused moved by the IO. 

 

Present:  Ld. APP for the State. 

   Accused is stated to be in JC but not produced due to restricted movement on ac-

count of COVID 19. 

  IO HC Anil Kumar from PS Bhalswa Dairy. 

 

   An application for release of accused has been moved stating that no recovery has been 

effected from the possession of accused person. 

   Considering the fact that there is no material on record to connect the accused person 

with the involvement in present case except his disclosure statement which has no evidentiary value 

in the eyes of law, the accused Shyam @ Parvesh @ Monu S/o Udayveer is hereby released in the 

present case. 

   Application is accordingly disposed of. 

   Copy of this order be given dasti.    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                15.07.2021 



FIR No.  240/2013. 

PS  Bh. Dairy. 

U/s 363 IPC. 

State VS Untrace. 
 

15.07.2021 

 

  Statement of Sh. Kundan S/o Yadram R/o Gali No. 8, G Block, Swai Sardhanand 

Colony, Bh. Dairy. Delhi. 

On SA 

  I am the complainant/ father of missing girl 'Kamini' who is missing since the year 2013. 

   I am satisfied with the investigation conducted by the police and have no objection, if 

the untrace report is accepted. I am making this statement voluntarily, without any fear or pressure. 

RO & AC  

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                15.07.2021 



FIR No.  240/2013. 

PS  Bh. Dairy. 

U/s 363 IPC. 

State VS Untrace. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  Undersigned is also working as Duty MM today. 

 

  Fresh untrace report received.  It be checked and registered. 

 

Present: Ld. APP for State. 

  Complainant Kundan in person. 

  IO is also present. 

 

  Complainant submits that he is satisfied with the investigation carried out by the police 

officials and has no objection if the untrace report is accepted.  His separate statement is recorded to 

this effect.  He has been identified by the IO. 

  In view of the above, untrace report is accepted. 

  Original file be sent back to the concerned PS and photocopy of the same be kept on record. 

  Present proceedings be consigned to Record Room and be revived as and when the 

accused is traced out. 

  Copy of the order be given dasti, as prayed for.    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                15.07.2021 



Challan No. DL17970210714095909. 

Circle RJC. 

State VS DL 6CJ 5146. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

 

Present: Ld. APP for State. 

   

  Fine paid by the violator. 

  Vehicle is more than 15 years old and thus the same cannot be plied on the roads. 

  The applicant submits that he is a person of poor means and undertakes not to ply the 

vehicle on road unless and until the same is registered or upon failure of registration to scrap the 

same.   

  In view thereof, application is allowed and TI concerned is directed to release the 

vehicle to the applicant / the person from whose custody the same was impounded, as per rules and 

the applicant shall get the same scrapped immediately whereafter he shall file the photographs of the 

scrapped vehicle and the bill raised by the scrap dealer in this court  on 03.08.2021. 

  Copy of this order be given dasti, as prayed for.    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                15.07.2021 



Challan No. DL20154210704201353. 

Circle RJC. 

State VS DL 3SCA 8968. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  Undersigned is also working as Duty MM today. 

 

Present: Ld. APP for State. 

  Offender Ranjeet Jha in person. 

  Authority letter has been field. 

 

  Vide separate STR entry of even date, challan stands disposed off. 

  Application also accordingly stands disposed off. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                15.07.2021 



E FIR No.  002670/2021. 

PS  Bh. Dairy. 

U/s 379 IPC. 

State VS Vijay S/o Sahdev Yadav and Ajay @ Chikna S/o Jamaheer. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  Undersigned is also working as Duty MM today. 

 

Present: Ld. APP for State. 

 

   An application is filed by IO for interrogation and formal arrest (if required) of above-

mentioned accused persons, who are stated to be in Judicial custody in other case DD No. 101A u/s 

41.1D and 102 CrPC PS Bawana. I have considered the submissions of IO. I am of the considered 

view that if the accused persons are not allowed to be interrogated, the same shall cause adverse affect 

on the investigation. Therefore, superintendent concerned Jail is directed to allow the IO to interrogate 

the accused persons and if necessary, to formally arrest them. In case of formal arrest of the accused 

persons in the above mentioned FIR, Superintendent Jail is directed to produce the accused persons 

before the concerned court/ Jail Duty MM within 24 hours, as per law. Copy of the order be also sent 

to concerned Jail Superintendent. Proceedings be sent to concerned court. 

   Copy of the order be given dasti to IO.  

 

    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                15.07.2021 



DD No.  108A dated 14.07.2021. 

PS Alipur. 

U/s 41.1 (C ) CrPC. 

State VS Shubham Kumar S/o Dhan Kumar. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 
  Fresh kalandra under section 41.1.(C) Cr. PC filed. 

 

Present: Ld. APP for State. 

  Accused is produced upon fresh arrest by IO HC Mohit Kumar. 

  Ld. LAC for accused. 

 

  Perused. 

  Accused was declared an absconder by the then Ld. CMM Sh. Gagandeep Singh in FIR No. 

546/2017 PS Alipur U/s 356/379/411/34 IPC for his continuous nonappearance and has been arrested 

in kalandara proceedings u/s 41.1(c) CrPC vide DD no. 108A dated 14.07.2021 PS Alipur, Delhi. 

  Concerned IO is not present today. 

  Accused is remanded to JC for 04 days and be produced before Ld. Duty MM on 19.07.2021.  

Intimation be sent to IO concerned. 

  All the necessary documents be sent to concerned Court. 

  Order dasti. 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                15.07.2021 



Challan. 

State VS DL 3CAY 2058. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  Undersigned is also working as Duty MM today. 

 

Present: Ld. APP for State. 

  None for violator. 

 

  Be put up before Ld. Court concerned on 16.07.2021. 

    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                15.07.2021 



FIR No.  70/2020. 

PS  Jahangir Puri. 

U/s 324/308/34 IPC. 

State VS Aftab S/o Riazuddin. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

Present: Ld. APP for State. 

   Accused produced after fresh arrest in the custody of ASI Ashok Kumar. 

  Sh. Nipendra Singh, ld. counsel for accused. 

 

   MLC seen. File perused.   

  Accused was declared an adult vide order dated 01.07.2021 of Ms. Bhavna Kalia, Principal 

Magistrate, JJB-01, Delhi and was directed to be produced before Court concerned on 08.07.2021. 

  IO, however, states that the accused could not be apprehended on that date and hence, was 

not so produced. 

  Grounds of arrest found justifiable. 

   At this stage, IO has moved an application seeking 14 days JC remand of the accused. 

   Considering the submissions, the gravity of offence and in the interest of fair and ex-

peditious investigation, the application of the IO is allowed and accused is remanded to JC for 14 

days. Be produced on 29.07.2021. 

   Application stands disposed off accordingly. 

   Copy of the order be given dasti to the IO.    

 

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No.  646/2021. 

PS  Jahangirpuri. 

U/s 354/324/341/506/509/34 IPC. 

State VS Ravi and Guddu @ Pankaj. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

   Both accused produced after fresh arrest in the custody of HC Kedar. 

  Ld. counsel for both accused. 

 

   MLC seen. File perused. 

  Grounds of arrest found justifiable. 

   At this stage, IO has moved an application seeking 14 days JC remand of the accused 

persons. 

   Considering the submissions, the gravity of offence and in the interest of fair and ex-

peditious investigation, the application of the IO is allowed and both accused are remanded to JC for 

14 days. Be produced on 29.07.2021. 

   Application stands disposed off accordingly. 

   Copy of the order be given dasti to the IO.    

 

    

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No.  383/2016. 

PS  SP Badli. 

U/s 407 IPC. 

State VS Ram Umed Rai. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

   Accused produced upon completion of one day PC by ASI Vijay Kumar. 

  Sh. Mithlesh Yadav, ld. counsel for accused. 

 

   MLC seen. File perused. 

  Grounds of arrest found justifiable. 

   At this stage, on behalf of IO, ASI Vijay Kumar has moved an application seeking 14 

days JC remand of the accused person. 

   Considering the submissions, the gravity of offence and in the interest of fair and ex-

peditious investigation, the application of the IO is allowed and accused is remanded to JC for 13 

days. Be produced on 28.07.2021. 

   Application stands disposed off accordingly. 

   Copy of the order be given dasti to the IO.    

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No.  376/2021. 

PS  Swaroop Nagar. 

U/s 379/411 IPC and 102 CrPC. 

State VS Gaurav Sharma. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

   Accused produced after fresh arrest by HC Pramod Kumar. 

  Sh. Ravinder Gaur, ld. LAC for accused. 

 

   MLC seen. File perused. 

  Grounds of arrest found justifiable. 

   At this stage, IO has moved an application seeking 14 days JC remand of the accused 

person. 

   Considering the submissions, the gravity of offence and in the interest of fair and ex-

peditious investigation, the application of the IO is allowed and accused is remanded to JC for 14 

days. Be produced on 29.07.2021. 

   Application stands disposed off accordingly. 

   Copy of the order be given dasti to the IO.    

    

 

   (Divya Malhotra)                           

          Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No.  171/2020. 

PS  Crime Branch. 

U/s 25/54/59 Arms Act. 

State VS Sonu S/o Krishan Pal. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

   Accused produced upon completion of two days PC remand by SI Rajender Prashad. 

  Sh. Sunnirudh Kumar, ld. counsel for accused. 

 

   MLC seen. File perused. 

  Grounds of arrest found justifiable. 

   At this stage, IO has moved an application seeking 14 days JC remand of the accused 

person. 

   Considering the submissions, the gravity of offence and in the interest of fair and ex-

peditious investigation, the application of the IO is allowed and accused is remanded to JC for 14 

days. Be produced on 29.07.2021. 

   Application stands disposed off accordingly. 

   Copy of the order be given dasti to the IO.    

    

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 
 

 

 



FIR No. 522/2020. 

PS  Bawana. 

U/s 363/376 IPC and 6 POCSO Act. 

State VS Raju S/o Bed Nath Dass. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

   Accused produced after fresh arrest by ASI Hemlata. 

  Sh. Ravinder Gaur, ld. LAC for accused. 

 

   MLC seen. File perused. 

  Grounds of arrest found justifiable. 

   At this stage, IO has moved an application seeking 14 days JC remand of the accused 

person. 

   Considering the submissions, the gravity of offence and in the interest of fair and ex-

peditious investigation, the application of the IO is allowed and accused is remanded to JC for 01 

day. Be produced before Ld. Court concerned on 16.07.2021. 

  IO to verify age related documents of the accused. 

   Application stands disposed off accordingly. 

   Copy of the order be given dasti to the IO.    

    

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 
 

 

 



FIR No. 1177/2014. 

PS  Narela. 

U/s 392/411/34 IPC. 

State VS Mangal Hasda & Ors. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

  This is an application seeking cancellation of endorsement on documents. 

 

Present: Ld. APP for State. 

  Ld. counsel for applicant. 

 

  The matter has already been disposed off by this Court on 21.09.2019 and vide the said order, 

endorsement on documents, if any were also ordered to be cancelled as per rules. 

  Thus, the present application is infructuous and dismissed. 

    

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. Not known. 

PS  Bh. Dairy. 

U/s Not Known. 

State VS Not Known. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application for release of DVR of CCTV and LCD 32” of L.G. 

 

Present: Ld. APP for State. 

 

  Application is bereft of all the material particulars including FIR number and sections. 

  As such, application is dismissed being incomplete and vague. 

    

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 645/2019. 

PS  Bh. Dairy. 

U/s 365 IPC. 

State VS Unknown. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

  Sh. R K Gupta, ld. LAC for accused. 

 

  Status report received. 

  It is stated that all possible measures to trace the victim have been taken and yet no 

clue was found. 

  Copy of the status report be supplied to the complainant. 

  One mobile number has been provided by the complainant from which he states he 

had received information regarding his brother/ victim. 

  IO to furnish statement of owner of such mobile number on 21.08.2021 along with 

fresh progress report. 

  Copy of order be sent to SHO. 

    

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 012044/2021. 

PS  Bh. Dairy. 

U/s 379/411 IPC. 

State VS DL 11SF 4632. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application seeking release of vehicle on superdari. 

 

Present: Ld. APP for State. 

 

  Copy of RC has not been filed. 

  Be filed for 16.07.2021. 

    

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 120/2020. 

PS  Narela. 

U/s 353/186/323/423/34 IPC. 

State VS Earnest Iemeka Ejiakayma. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This application has been moved by the  applicant/accused seeking deposition of 

his old passport by the IO before FRRO. 

 

Present: Ld. APP for State. 

 

  The prosecution has no objection qua the same. 

  Accordingly, IO is directed to deposit the passport of the accused before FRRO as per 

rules.   

  The application is accordingly disposed off. 

  Copy of order be given dasti. 

 

    

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 16319/2021. 

PS  Bh. Dairy. 

U/s 379 IPC. 

State VS Ishrar S/o Jafar. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 This is an application moved on behalf of the accused seeking reduction of surety 

amount. 

Present: Ld. APP for State. 

  Ld. counsel for applicant/ accused. 

 

  It is submitted that accused was granted bail by this Court vide order dated 01.07.2021 

subject to furnishing of personal bond in the sum of Rs 15,000/- with one surety of like amount.  It is 

further submitted that accused is unable to produce a surety for the said amount and a prayer for 

reduction of surety amount is made. 

  Heard.  Perused. 

  In view of the submissions so-made, application in hand is allowed.  Accused be 

released on furnishing of personal bonds in the sum of Rs.5,000/- with one surety of like amount.   

  This order shall form part and parcel of order dated 01.07.2021. 

  Copy of the order be given dasti. 

    

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 277/2021. 

PS  Bh. Dairy. 

U/s 429 IPC and 4/12 Delhi Agricultural Cattle Preservation Act and 11 PCA Act. 

 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application seeking release of vehicle bearing no. DL 3CBB 4361 on 

superdari moved by applicant Shanu Qureshi. 

 

Present: Ld. APP for State. 

 

  Objection is taken by the prosecution as the applicant has not joined the investigation so far. 

  Applicant to join the investigation and fresh reply be called for 22.07.2021. 

    

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 694/2019. 

PS  Bh. Dairy. 

U/s 498A/406/34 IPC. 

State VS Satish & Ors. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application seeking status report in the matter. 

 

Present: Ld. APP for State. 

 

  Heard.  Perused. 

  Matter pertains to the jurisdiction of concerned Mahila Court. 

  Applicant is at liberty to approach the concerned Court. 

  Copy of status report be supplied to the applicant/ ld. counsel. 

  Application stands disposed off. 

    

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 000747/2021. 

PS  Mukherjee Nagar. 

U/s 379/411 IPC. 

State VS Rahul @ Bahadur S/o Late Khemraj. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

   Accused produced after fresh arrest in the custody of IO HC Mahesh Singh. 

  Sh. M R Saran, ld. counsel for accused. 

 

   MLC seen. File perused. 

  Grounds of arrest found justifiable.  Accused is not claimaing juvenility. 

   At this stage, IO has moved an application seeking 14 days JC remand of the accused 

person. 

   Considering the submissions, the gravity of offence and in the interest of fair and ex-

peditious investigation, the application of the IO is allowed and accused is remanded to JC for 14 

days. Be produced on 29.07.2021. 

  IO to verify age related documents of the accused. 

   Application stands disposed off accordingly. 

   Copy of the order be given dasti to the IO.    

 

    

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 266/2021. 

PS  KNK Marg. 

U/s 457/380 IPC. 

State VS Gurpreet @ Shivam. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

   Accused produced upon completion of one day PC remand in the custody of ASI 

Joginder. 

  Sh. Deepak Sharma, ld. counsel for accused. 

 

   MLC seen. File perused. 

  Grounds of arrest found justifiable. 

   At this stage, IO has moved an application seeking 14 days JC remand of the accused 

person. 

   Considering the submissions, the gravity of offence and in the interest of fair and ex-

peditious investigation, the application of the IO is allowed and accused is remanded to JC for 14 

days. Be produced on 29.07.2021. 

   Application stands disposed off accordingly. 

   Copy of the order be given dasti to the IO.    

 

    

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



DD No. 58A dated 15.07.2021 PS SP Badli U/s 41.1(a) CrPC. 

And 

FIR No. 447/2021 

PS  Bh. Dairy. 

U/s 323/341/304/34 IPC. 

State VS Pawan @ Radhey S/o Budhpal Singh. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 28.06.2021 of 

the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ North/RC/2021 dated 

29.06.2021, only urgent matters and matters listed for final arguments are taken up for hearing. 

  
Present:  Ld. APP for State. 

  Accused produced after fresh arrest in custody by HC Anil, Special Staff. 

   IO Insp. Gaurav Dahiya from PS Bh. Dairy in person. 

  Sh. Ravinder Gaur, ld. LAC for accused. 

   MLC seen. File perused. 

  Grounds of arrest found justifiable. 

   It is submitted that accused was arrested in kalandara u/s 41.1(a)/102 Cr PC vide DD No. 58A 

dated 15.07.2021 PS SP Badli and is produced before this court. 

   At this stage, IO Insp. Gaurav Dahiya has moved an application for interrogation and arrest of 

accused. Heard. 

   Considering the facts and circumstances, IO is given 20 minutes time to interrogate the accused 

and to arrest him, if he so requires. 

(Divya Malhotra) 
Duty MM/North/Rohini Courts 

          15.07.2021 
After 20 minutes. 
Present:  As before. 

   At this stage, it is submitted by the IO that he has interrogated and formally arrested accused. 

   Heard and perused. Grounds of arrest found justifiable. 

   Now, IO has moved an application seeking 02 days PC remand of accused for apprehending co-

accused persons; recovery of weapon, if any. 

   Considering the facts and circumstances and for need of investigation, accused is remanded to PC 

for 01 day and be produced before Ld. Court concerned on 16.07.2021. IO is directed to get conducted his medical 

examination before taking him to PS and thereafter before production. 

   Application stands disposed off. 

   Kalandra stands disposed off and be tagged with the case file. 

   Order dasti.    

 

   (Divya Malhotra)                           
           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 251/2021. 

PS  Narela. 

U/s 379/411 IPC. 

State VS Prakash Sharma. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application seeking cancellation of bail of accused moved on behalf of 

complainant S P Mishra. 

 

Present: Ld. APP for State. 

  Complainant/ applicant via VC. 

 

  Heard.  Perused. 

  Complainant is seeking cancellation of bail granted to the accused by this Court vide 

order dated 16.06.2021 on the ground that he represented the accused in the given bail matter and that 

now some dispute arose between them regarding payment of fees upon which the accused is extending 

threats to him. 

  The averments made by the complainant are vague and unsupported by any affidavit.  

Even otherwise, the complainant/ applicant is neither the witness nor the complainant in the main 

case and therefore, bail can not be cancelled due to an inter se  dispute between the accused and his 

counsel. 

  Applicant/ complainant, however, is at liberty to take recourse to other available rem-

edies as per law. 

  Application accordingly stands dismissed. 

 

    

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 472/2019. 

PS  Bh. Dairy. 

U/s 379/323/354A/506/365 IPC. 

State VS Chet Parkash. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application seeking cancellation of superdari of vehicle bearing no. DL 

4CAV 1016 moved on behalf of the applicant/ superdar Chet Prakash. 

 

Present: Ld. APP for State. 

 

File perused. 

The prosecution has no objection if superdari of the vehicle in question is cancelled. 

In terms of the judgment of Hon'ble Delhi High Court in Manjeet Singh Vs State (Crl. 

M.C. No. 4485/2013 and Crl. M.C. No. 16055/2013) the superdar is not required to produce the 

vehicle in Court, if the identification of the same can be proved otherwise.   

In view the above as well as the submissions made in the application, the same stands 

allowed. 

Applicant is at liberty to dispose of/sell the vehicle upon filing of fresh photographs of 

the vehicle from all angles for the purposes of identification in Court at the time of trial. 

Application stands disposed off accordingly. 

   Copy of the order be given dasti.    

    

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



E FIR No. 013452/2021. 

PS SP Badli. 

U/s 379/411 IPC. 

State VS Md. Saddam S/o Majibul Rahman. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

   Accused produced after fresh arrest from Jail (via VC due to pandemic situation). 

  Sh. Ravinder Gaur, ld. LAC for accused. 

  IO ASI Vijay Kumar with case file. 

 

   MLC seen. File perused. 

  Grounds of arrest found justifiable. 

   At this stage, IO has moved an application seeking 14 days JC remand of the accused 

persons. 

   Considering the submissions, the gravity of offence and in the interest of fair and ex-

peditious investigation, the application of the IO is allowed and both accused are remanded to JC for 

14 days. Be produced on 29.07.2021. 

   Application stands disposed off accordingly. 

   Copy of the order be given dasti to the IO.    

 

 

    

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



 
DD No. 43A dated 15.07.2021. 

PS Mandir Marg. 

U/s 41.1 (c) CrPC. 

State VS Gajala W/o Umed 

And 

FIR No. 107/2003 PS Narela 

U/s 363/366A/368/506/376/34 IPC. 

 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments are taken 

up for hearing. 

 

   Fresh kalandra under section 41.1(C) Cr. PC filed.   
Present:Ld. APP for State. 

  Accused is produced upon fresh arrest by IO HC Chanderhas. 

  Sh. Ravinder Gaur, ld. LAC for accused. 

  Perused. 

  Accused was declared an absconder in the present case vide order dated 20.12.2003 passed by 

Ms. Raj Rani Mitra, Ld. MM, Tis Hazari Courts, Delhi. 

  The accused has been arrested in kalandara proceedings u/s 41.1(c) CrPC vide DD no. 43A dated 

15.07.2021 PS Mandir Marg, Delhi. 

  Concerned IO is not present today. 

  From the perusal of the documents shown by the IO, it appears that the offence was committed way 

back in 2003 (or before) and that at such time, the accused may have been less than 18 years of age (present 

age is stated to be 28 years). 

  As such,the accused would have to be governed by the provisions of Juvenile Justice Act' 2000. 

  Therefore, accused Gajala be lodged in Observation Home for Girls, Nirmal Chhaya and Suptt. 

concerned is directed to produce her through VC on 23.07.2021. 

  In the mean time, case file be called from the concerned Court complex/ record room. 

  A copy of this order be sent to SHO PS Narela for deputing an IO in this case for apprising the Court 

about the proceedings and also to verify the age related documents of the present accused. 

  Be put up on 23.07.2021. 

  Ahlmad / Reader to provide the VC link to Suptt. NirmalChhaya for production. 

  Order dasti.    

 

   (Divya Malhotra)                           
           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 494/2021. 

PS SP Badli. 

U/s 420/467/468/471/472/272/273/269/270/188/120B/34 IPC and 33 Delhi Excise Act. 

State VS Amit Kumar S/o Khazan Singh and Trilok S/o Inder Singh. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

   Both Accused produced after fresh arrest in the custody of SI Sandeep. 

  Sh. Pradeep Rana, ld. counsel for accused. 

 

   MLC seen. File perused. 

  Grounds of arrest found justifiable. 

   At this stage, IO has moved an application seeking 14 days JC remand of the accused 

persons. 

   Considering the submissions, the gravity of offence and in the interest of fair and ex-

peditious investigation, the application of the IO is allowed and both accused are remanded to JC for 

14 days. Be produced on 29.07.2021. 

   Application stands disposed off accordingly. 

   Copy of the order be given dasti to the IO.    

 

   

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 279/2021. 

PS Narela Industrial Area. 

U/s 394/397/411/34 IPC. 

State VS Chand Mohammad @ Chandu and Rupa. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

   Both accused produced through VC from Gautam Budha Nagar Jail. 

  Sh. Ravinder Gaur, ld. LAC for accused. 

 

   At this stage, IO has moved an application seeking extension of 14 days JC remand 

of the accused person. 

   Considering the submissions, the gravity of offence and in the interest of fair and ex-

peditious investigation, the application of the IO is allowed and JC remand of the accused is extended 

for 14 days. Be produced on 29.07.2021. 

   Application stands disposed off accordingly. 

   Copy of the order be given dasti to the IO.    

 

   

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 572/2021. 

PS Alipur. 

U/s 376/506 IPC and 4 POCSO Act. 

State VS Chandan Chaudhary. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

   Accused produced after fresh arrest in the custody of SI Sachin. 

  Sh. J S Yadav, ld. counsel for accused. 

 

   MLC seen. File perused. 

  Grounds of arrest found justifiable. 

   At this stage, IO has moved an application seeking 14 days JC remand of the accused 

persons. 

   Considering the submissions, the gravity of offence and in the interest of fair and ex-

peditious investigation, the application of the IO is allowed and accused is remanded to JC for 01 day 

(one day) only. Be produced before Ld. Court concerned on 16.07.2021. 

   Application stands disposed off accordingly. 

   Copy of the order be given dasti to the IO.    

 

   

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 336/2021. 

PS Adarsh Nagar. 

U/s 323/341/308/506/34 IPC. 

State VS Kallu @ Manoj and Kishan @ Shailesh @ Mithaiya. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

   Both accused produced after fresh arrest in the custody of ASI Anand Swaroop. 

  Sh. Kashmir Singh, ld. counsel for accused. 

 

   MLC seen. File perused. 

  Grounds of arrest found justifiable. 

   At this stage, IO has moved an application seeking 14 days JC remand of the accused 

persons. 

   Considering the submissions, the gravity of offence and in the interest of fair and ex-

peditious investigation, the application of the IO is allowed and both accused are remanded to JC for 

14 days. Be produced on 29.07.2021. 

   Application stands disposed off accordingly. 

   Copy of the order be given dasti to the IO.    

 

   

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 228/2020. 

PS Narela. 

U/s 302/34 IPC. 

State VS Vikas S/o Achelaal and Ankit S/o Vinod. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

  Both accused produced from JC (via VC due to pandemic situation) 

  IO Insp. Pawan Kumar in person with case file. 

  Sh. Ravinder Gaur, ld. LAC for both accused. 

 

  IO has moved an application seeking two days PC remand of accused to apprehend 

the co-accused persons. 

   Heard. File perused. 

   Considering the submissions and in the interest of fair and expeditious investigation, I 

deem it appropriate to allow the application of IO. Accordingly, both accused are remanded to PC for 

two days. IO is directed to get conducted his medical examination every 24 hours, as per rules.  Ac-

cused be produced on 17.07.2021. 

  Jail Suptt. is directed to handover both the accused, in muffled faces, as requested 

to IO Insp. Pawan Kumar as per rules. 

   The application of IO is accordingly disposed off. 

   Copy of the order be given dasti to IO.   

  Copy of the order be also sent to Jail Suptt. concerned. 

 

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 474/2021. 

PS SP Badli. 

U/s 470/467/465/471/477/269/270/272/273/178/120B/34 IPC and 33 Delhi Excise Act. 

State VS Ravi & Ors. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application filed by IO requesting for issuance of production warrants 

qua the accused. 

 

Present: Ld. Substitute APP for State. 

    IO SI Sandeep in person. 

 

  Record perused. 

  It is stated that accused is lodged at Bagpat Jail and thus, prayer is made for issuance of 

production warrants qua the accused. 

  In view of the submissions, issue P/W of accused Jitender @ Jeetu for his production on 

17.07.2021 before Ld. Duty MM. 

  A copy of this order be sent to Jail Suptt. Concerned for compliance of this order. 

  Copy dasti to IO.   

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



Hare Ram Paddar VS Soni Devi & Ors. 

PS Narela. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

   

  Fresh complaint u/s 200 CrPC along with application u/s 156 (3) CrPC received.   

 

Present: Ld. counsel for applicant. 

 

  Let ATR be called from IO/ SHO concerned for 09.09.2021. 

 

   

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



Meena Kumari VS Priya. 

PS Narela. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

   

  Fresh complaint u/s 200 CrPC along with application u/s 156 (3) CrPC received.   

 

Present: Ld. counsel for applicant. 

 

  Let ATR be called from IO/ SHO concerned for 09.09.2021. 

   

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 488/2020. 

PS Alipur. 

U/s 336/34 IPC and 25/27 Arms Act. 

State VS Mohit @ Panchi S/o Surender. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

   Accused produced after formal arrest from Tihar Jail (via VC due to pandemic situa-

tion) 

  Sh. Ravinder Gaur, ld. LAC for accused. 

 

   At this stage, IO has moved an application seeking 02 days JC remand of the accused 

persons. 

   Considering the submissions, the gravity of offence and in the interest of fair and ex-

peditious investigation, the application of the IO is allowed and accused is remanded to JC for 02 

days. Be produced physically on 17.07.2021 before Duty MM. 

   Application stands disposed off accordingly. 

   Copy of the order be given dasti to the IO.    

  Copy of the order be also sent to Jail Suptt. concerned. 

 

   

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 314/2021. 

PS Shahbad Dairy. 

U/s 392/34 IPC. 

State VS Pradeep @ Vicky @ Arjun S/o Raghuveer Singh. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

 

   An application is filed by IO for interrogation and formal arrest (if required) of above-

mentioned accused person, who is stated to be in Judicial custody in other case FIR No. 310/2021 PS 

Shahbad Dairy u/s 392/397/411/34 IPC. I have considered the submissions of IO. I am of the consid-

ered view that if the accused person is not allowed to be interrogated, the same shall cause adverse 

affect on the investigation. Therefore, superintendent concerned Jail is directed to allow the IO to 

interrogate the accused person and if necessary, to formally arrest him. In case of formal arrest of the 

accused person in the above mentioned FIR, Superintendent Jail is directed to produce the accused 

person before the concerned court/ Jail Duty MM within 24 hours, as per law. Copy of the order be 

also sent to concerned Jail Superintendent. Proceedings be sent to concerned court. 

   Copy of the order be given dasti to IO.  

   

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 569/2021. 

PS Alipur. 

U/s 376 IPC. 

State VS Namneet Yadav S/o Late Sh. Jagdish Yadav. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

  Accused produced after fresh arrest in the custody of SI Parvesh Kumar. 

  Sh. Arvind Vats, ld. counsel for accused. 

 

   MLC seen. File perused. 

  Grounds of arrest found justifiable. 

   At this stage, IO has moved an application seeking 14 days JC remand of the accused 

persons. 

   Considering the submissions, the gravity of offence and in the interest of fair and ex-

peditious investigation, the application of the IO is allowed and both accused are remanded to JC for 

14 days. Be produced on 29.07.2021.  Age related documents be verified by IO. 

   Application stands disposed off accordingly. 

   Copy of the order be given dasti to the IO.    

 

   

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 

PS 

U/s 

State VS 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

 

   

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 338/2021. 

PS Alipur. 

U/s 387 IPC and 12 POCSO Act and 67B IT Act. 

 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

At 5:24 pm. 

 

  Fresh chargesheet filed. 

 

Present: Ld. APP for State. 

  IO Insp. Ravi Kumar in person. 

 

  Be sent to Ld. Court concerned for 16.07.2021. 

     

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 



FIR No. 0370/2021. 

PS SB Dairy. 

U/s 380/411 IPC. 

State VS Pardeep;. 
 

15.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

  Accused produced upon completion of one day PC in the custody of HC Dhaya-

neshwar. 

  Sh. Ravi Shukla, ld. counsel for accused. 

 

   MLC seen. File perused. 

  Grounds of arrest found justifiable. 

   At this stage, IO has moved an application seeking 14 days JC remand of the accused 

person. 

   Considering the submissions, the gravity of offence and in the interest of fair and ex-

peditious investigation, the application of the IO is allowed and accused is remanded to JC for 14 

days. Be produced on 29.07.2021.   

   Application stands disposed off accordingly. 

   Copy of the order be given dasti to the IO.    

 

   

 

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

                15.07.2021 


